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It is submitted by the learned 

lawyer for the t it ione r that the point a 

issue in this tition has aizeady been 
decided by t 	1-ion' hk Sup rtt Court in 

the c se of Nat ioa 1 xe rv icemen 

Coordination Committee ve. Controller 

General of Defence •Ccouflts reDorted in 

1996 (7) Sur)reme 503 and in the case of 

Union of India vs.G.Va3udevn Pillay(1996 

(2) SCC 32) and also in Driginal policatj 

NO.547/93 of this Bench disposed of on 

25.6.1997. In view of this, the learned 
lawyc r for t i- 	t it loner does not want 
to press this ciginal k)plicat ion. The 

Application, is tFrefore, disosed of 

as withdrawn. 
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